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Raipur, the 20th Tuly 2004
NOTIFICATION

No. F. 193/MC/180/F/2004 ~In cxercise of the powers conferred by Sub-scetion (1) ol Scction S read with Sub-
section (1) (a) und {1-A) of Section 4 of the The Chhatnisgarh Niji Kshetra Viswavidhvalaya (Sthapana Aur Vimiyanian)
Adhiniyam. 2002 (No. 2 of 2002), the State Govermment hereby repeals the Notilication No. 273832003/ H12/3% e
22.7-2003 constituting the "Trivent International University. Raipur “ lor the following reasons -—

{1 The Sponsoring Body of the ahove said University fatked w extablish an Enclowimens Fund as e dos
under clause (B i) of Sub-section (1Y of Section 4 of the above said Act by 36200

(2} The Sponsoring Body of the abave said University Failed 1o give prool ol being m possession ol L Fn
for the main campus ol the University as laid down under ¢lause by (i) of Sub-section (1) o Scetion 4
of the above said Act by 30-6-2004 nor has deposited additional Tund in licu thereat.
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NOTIFICATION

Raipur, the 20th July 2004 -

No. F. 193/MC/180/F/ " 304.—In exercise of the powers conferred by Sub-section (1) of Section 5 read with Sub-
section (1) (a) and (1-A) of Scction 4 of the The Chhattisgurh Niji Kshera Viswavidhyalaya (Sthapana Aur Viniyaman)
Adhiniyam, 2002 (No. 2 of 2002), the State Government hercby repeals the Notification No. F-73/158/2003/BE/38 dated

15-9:2003 constituting the "KGN University,

(1)

Raipur” for the following reasons :—

The Sponsoring Body of the above said U.nivcrsily lailed to eslablish an Endowment Fund as Taid down
under clause (b) (i) of Sub-section (1) of Section 4 of the above said Act by 3)-6-2004.

The Sponsoring Body of the ahove said University failed to give proof of being in possession of the land
for the main campus of the University as laid down under clause (b} {ii} of Sub-section {1} of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereot.
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Raipur, the 20th July 2004
NOTIFICATION

No. . 193/MC 1 ROE2004 —In excrcise of the powers conferred by Sub-section (1) of Section § read with Sub-

seetion €1 (a) and (1-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidiyakaya (Sthapana Aur Vinnyainan}

_ Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notilication No. F-73/215/2003/HE/38 dated
24-10-2003 eonstituting the “NIIT Untversity. Raipur " for the folowing reasons :—

€1} The Sponsoring Bady of the above said University failed 1o extablich an Endowment IFios s faid donens
under elause (bY (1) of Sub-sectinn (1) of Scction 4 of the above sand Act hy 30-6-2004, -

{2} The Sponsuring Body of 1he above said Univessity fubled to give proolof being in possession ol the fand
{or the main campus ol the University as laid down under clause (b (1) ol Sub-scetion €1} ol Sceuon 4
of the above said Act by 30-6-2004 nor has deposited additional fund in Heu thereal,
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers conferred by Sub-scetion (1) of Section § read with Sub-
scetion {1) {a} and {1-A) of Scetion 4 of the The Chhattisgarh Niji Kshetra Viswavidhyataya (Sthapana Aur Vieivanun)
Adhiniyam. 2002 (No. 2 of 2002}, the State Government hereby repeals the Notification No. F-73/160/2003/HE/38 dated
24-10-2003 constituting the "ACN Twternational University, Raipur " for the following reasons '—

(h The Sponsoring Body of the abuve said University failed to establish an Endowment Fund as Taid down
under clause (bY (1} of Sub-seetion (1) of Section 4 of the above said Acl by 3{-0-2004.

(2) The Sponsoring Budy of the above said University fatled t6 give proof of heing in possession of the lund
for the main campus of the Universily as laid down under claase (b} (i1} of Sub-section t 11 of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in liew hereod.
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No. E. 193/MC/180/F/2004.—In exercise of the powcrs conflerred by Sub-section (1) of Scctian 5 read with Sub-
section (1) {a) and {1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vintvamuy
Adhiniyam, 2002 (No. 2 of 2002}, the Statc Governmen! hereby repeals the Notification No. 1273/ 1 40/ 2003/HES3R daed
25-8-2003 constituting the "AIM University, Raipur " for the follpwing repsons (— .

(N

{2}

Raiput, the 200 July 2004

NOTIFICATION

The Sponsoring Body of the ahove said University failed 1o establish an Endowment Fund as fud down
under clause (b (iY of Sub-seetion (1) of Section 4 ol the above said Act by A0-A-2004,

The Sponsoring Body of the above suid University failed to give proof of heing in possession of the Tand

For the main campus of (he University as laid down under ciause (b) (i) of Sub-scetion (1) o (Section 4
of the above said Act by 30-6-2004 nor has depostted addittonal {und in licu ihereol,
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Raipur. the 20th tuly 2004
NOTIFICATION

No. F. 193/MC/1R80/F/2004 ~In cxercise of the powers conferred by Sub-section (1) of Scction 5 read with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhaitisgarh Niji Kshetra Viswavidhvalaya (Sthapana Aur Vinivanan
Adhinivam, 2002 (Na. 2 of 2002), the State Government hereby repeals the Notification No, F-73/123/2003/HE/38 dated
5-8-2003 constituting the "Ankur University * for the {ollowing reasons :—

{(nH The Sponsoring Body of the above said University failed 1o establish an Endowment Fund as laid dewn
under clause (b) ) of Sub-section (1) of Scction 4 of the above said Act by 30-6-2004.

2) The Sponsoring Body of the above said Universiy faitled to give proof of being in possession of the land
for the main campus of the University as laid down under clausc (b) {ii} of Sub-scction (1) of Sccuon 4
of the above said Act by 30-6-2004 nor has deposited addinonal fund in licw thereof,
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p ' . Raipur. the 20th July 2004
NOTIFICATION.

No. F. 193/MC/ 1 80/F/2004.—In exercisc of the pawers conferred by Sub-section (1) of Soctiin 3 read with Sub-
section (1) (a) and (1-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aue ¥inivanuim
Adhiniyam, 2002 (No, 2 of 2002), the State Government hereby repeats the Noification No. F-753/1 T2R00HE/IN daied
9.9.2003 constituting the "Celestia) University. Raipur ” for the Tollowing reasons :—

(1} The Sponsoring Bady of the above said University failed 1o csrahlish an Endowment Fund as lnd dowen

under clause (h) (i) of Sub-scetion (1) af Secuon 4 ol the above said Act by 30-6-2004,
- {

N The Sponsoring Body of the above said University failed ta give prool ol being in possession ol Mo Ll

. for the main campus of the University as faid=down under clause (1} (1) ol Sub-section ([ ol Secton #
of the above said Act by 30-6-2004 nor has deposited additional Jundin Jiey thereof,
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Raipur, the 20l Juby 200

NOTIFICATION

No. F. 193/MC/180/F/2004 —-In exercise of the poveess conferred by Subewrutiin 18 af Sectann 8 read with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Nyji Kshetra Vigwar diyatuya (Sthapsn Avr Vinlyimant
Adhiniyam, 2002 {No. 2 of 2002), the State Government hereby repeals the Notiticating o, B 7357200 IRAR duiad
15-9-2003 constituting the "Crystal International University, Raipur™ for the following reasaons -~ '

oo b Daned ss b dlown

(1) The Sponsoring Bady of the above said University lailed 1o csiabiish an Ende
under clause (b) (i) of Sub-section (1} of Scction 4 of the above sgid Aci b Heo 2.0

(2) The Sponsoring Body of the above said University failed to give proof ol baing fn pozsdas e i e Tand
. for the main campus of the University as laid down under clatse (b} (i) of Sub-section (33 ol Sectivn -

of the above said Act by 30-6-2004 nor has deposited additional fund i licu therenl.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 19%MC/ 1802004 —In excrise of the powers conferred by Sub-seetion (13 of Section 5 read with Sub
section (1) (a) and (1-A) of Section 4 of the The Chhutrisgarh Niji Kshewra Viswavidhyalaya-(Sthapuna Aur Vinivaman

Adhiniyam, 2002 (No. 2 of 2002), the Stue Governmenl hereby repeals the Natification No. F-73/1 12003 HE/IS i
26-8-2003 constituting the “Diwakeerti University, Raipur * for the following reasons —

{1 The Sponsoring Body of the above said University failed 1o establish an Endowment Faad as laid down
under clause (b} (i) of Sub-section (1} af Scction 4 of the above said Act by 30-6-2004.
' - (2) The Sponsoring Bady of the above said University talled (o aive proof of being tn possesson of the ki
for the main campus of the University as laid down under clause (b) (i) of Sub-section (1 of Sectivn -
of the above said Act by 30-6-2004 nor has deposited additional Tund in lieu theread.
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Raipur, the 2015 July 2004

- NOTIFICATION .

No. K. 193/MC/180/F/2004.—In cxercise of the powers conferred by Sub-section (1) of Scction 5 read with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya {Sthapana Aur Viniyaman}
Adhiniyam, 2002 (No. 2 of 2002), the Staie Government hereby repeals the Notification No. F-73/162/2003/H1/38 dated
24-10-2003 constituting the "Doon International University, Raipur " for the Tollowing rcasons - —

(1 The Sponsoring Body of the above said University failed (o cstablish an Endowment Fuad as faid down
under clause (b) (1) of Sub-section (1) of Section 4'0f the above said Act by 30-6-2004.

) (2) The Sponsoring Body of the above said Univessity failed to give proof of being in posscssion of the land
for the main campus of the University as laid down under clause (1) {it) of Sub-section (1) of Scction 4
- : of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereof.
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Ruaipur, the 20th July 2004

NOTIFICATION

No. F, 193/MC/1 802004 —1n exercise of the powers conferred by Sub-section ¢1) of Section 3 read with Sub-
seclion (1) {a) and {1-A} of Scction 4 of the The Chhaltisgarh Niji Kshetra Viswavidhyidlaya (Sthapana Aur Vinivaman:
Adhiniyam, 2002 (No. 2 of 2002}, the Stale Government hereby repeals the Notification No. F-73/98722003/HESAR dued
19-8-2003 constituting the "Dr. §. G. Reddy University, Raipur ™ for the followiny reasons - —

- Y

h The Sponsaring Body of the above said University Tailed 1o estabhish an Endownent Fund as 1aid down
under clause (b) (1) of Sub-scetion (1) of Scction 4 of the ahove said Act by 306-2004.

R3] The Sponsoring Bady of the above said Universiey failed to give proof of being in possession of e Fand

for the main campus of the University as laid down urder clause (b (i1) of Sub-scetiond T of Seation 4
of the ubove said Act by 30-6-2004 nor has deposited additional fund in lieu thereod,
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/1 80/F/2004 —In exercise of the powers conferred by Sub-section (1) of Sectinn 3 read with Sub-
seetion (1) (@) and (1-A) of Scetion 4 of the The Chihattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Auy Viniyama}
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notification No. F-73/117/2003/H /38 dated
6-8-2003 constituting the "Dr. Zakir Husain National University, Raipur * for the followig reasons :—

{1} The Sponsoring Body of the above said University failed 10 establish an Endowment Fund as Laid doven
under clause (B) (i) of Sub-scction (1) of Section 4 of the above said Act by 30-6-2004.

(2} . The Sponsoring Body of the above said University failed to give proof ol'heing in possession of the land
for the 'main campus of the University as Iaid down under clause () (i) ol Sub-section (1) of Sectan 4
of the above said Act by 30-6-2004 nor has deposited additional fund in licu (hereol.
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, B Raipur, the 20th July 2004

NOTIFICATION

No. F. 193/MC/180/F/2004.—1In cxercise of the powers conferred by Sub-section (1) of Section 5 read with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalayna (Sthapana Aur Viniyamany
Adhiniyant. 2002 (No. 2 of 2002). the State Government hereby repeals the Notification No. F-73/1 GONN3HIAS dated
1-9-2003 constituting the “Gramya Bharti Vishwavidyalaya, Mahasamund " for the folowmg reasons -—

{1 The Sponsoring Body of the above said University failed to establish an Endowment Fund as Faid dhoneny
under clause (b) (i) of Sub-section {11 of Section 4 of the above said Act by 30-6-2001.

2) The Sponsoring Bady of the above said Uriversity failed (o give proof o heing in possession of the fomd
for the main campus of the University as laid down under clause (b} (i) of Sub-section (1) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in Hew therenf,
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Raipur. the 211 July 2014
NOTIFICATION

No. F. 1MC/SOFR2004.—In exercise of the powers conferred by Subesection (1 of Soctbm 3 reawd with Sab.
section (1) (@) and (1-A} of Section 4 of the The Chhauisgarh Niji Ksheira Viswavidhvalava (Sthapsunn i Vinivamn.
Adhiniyam. 2002 (No. 2 of 2002), the Staic Government hereby repeals the Nowficaton No, F-T362000HE S o
22-7-2003 consttuting the "Tndian International University, Raipur 7 For the lollowiny reasons - —

n The Sponsoring Body of the above said University Tailed o establish an Gndownent Fund os lund b o n

' under clausc (h) (1) of Sub-scetion €1} of Scction 4 of the above aid Act by 3R0-2001

2y . The Sponsoring Body of the above said University fatfed to give proolof being in possession ofthe 3ot

for the main campus of the University as Taid dows under clause £h) (01 of Sub-section (11 el Scartes s
of the above said Act by 30-6-2004 nor has deposited additional Tund i licu thereol.
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Raipar, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the pewers cofiferred by Sub-section (1) of Section § read with Sub-
section (1) (a) and (§-A) of Section 4 of the The Chhattisgarh Niji Kshetrd Viswavidhya[ﬁy§?f55|1apana Aur Vintyuman)
Adhiniyam, 2002 (No. 2 0of 2002), the State Governmenthereby repeals the Notification Ng, F/73/679/79/2(K2/HE/A8 daied
1£-10-2002 constituting the "Indian University " for Whe following reasons’—

H The Sponsoring Body of the above said University failed to establish an Endowment Fund as laid down
_under clause (b) (i) of Sub-section (1) of Sectinn 4 of the abovesaid Act by 30-6-2004,

(2) The Sponsoring Body of the above said Universiy failed ty give prood 6F beiny in pussessian of the Land
for the main campus of the University as 1aid down undericlause (b),(ij) of Sub-section {13 of Scetion 4
of the ahove satd Act by 30-6-2004 nor has deposited additional {wid in Tieu thercol.
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. Raipur. the 20th July 2004

NOTIFICATION
No-F. 193/MC/I80/F/2004 —In excrcise of the powers conlerred by Sub-section (13 of Section 5 read with Sub-
scction (1) {a) and {1-A) of Section 4 of the The Chhattisgarh Niji Kshewrn Viaswavidhyalaya (Sthapina Auk Vinivamans
Adhiniyam. 2002 (No. 2 of 2002). 1he State Goyernment herehy repeals the Notification No, F-73/47/2003/HE/38 dared
28-8-2003 constituting the “Jawaher Lal Nehiu University. Raipur " for the lollowing reasons - —

by The Sponsariag Body of the above said University failed to establish an Endowment Fund as [aid down
under clause (b} {i} of Sub-scction (1) of Section 4 ol the above said Act by 30-6-2004.

v 2y f TI e Sponsoring Body of the above $aid University failed to give proof of beiny in passession of the Luxl
‘ ¢ } forthe main campus of-the University as fad down ueder clause (b () of Sub-section ¢ 11 of Section 4
of the above said Act by 30-6- 2004 nor has deposied additionad Tund in lice thereod,
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Raipuy, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers conferred by Sub-section {1} ol Section § read with Sub-
section (1) {a) and (F-A) of Section 4 of the The Chlmattisgarh Niji Kshetra Viswavidhvaldya (Sthapana Aur Vinivemam
 Adhimyan, 2002 (No. 2 of 2002), the State Government hereby repeals the Notitication No, F-73/815/2003/HE/38 duted
H-8-2003 constituting the “Lovely University, Raipur " for the following reasons r—

(1} " The Sponsoring Body of the ahove said University failed Lo establish an Endowment Fund as fad down
under clause (b) (i} of Sub-section (1) of Section 4 of 1he above said Act by 30-6-2004.

2y The Sponsoring Body of the ahove suid University failed 1o give proot of being in possession ol the foad
for the main campus of the University as-laid down under clause (b} {ii) of Sub-scetion (1) of Section 4
of the above said Act by 30-6-2004 nor has deposied additional fund in liew thereof.
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Raipur, the 20ih July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004 —In exercise of the powers conferred by Sub-section (13 of Seclidn 3 read with Sub-
scction (1) () and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapasa Auwr Vinivamans
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notification No. F-73/39/HE/3R dated 23-53-
2003 canstituting the "MNR & ASRK University. Raipur ™ for the followingreasons +- -

(1) The Sponsoring Bedy of the abave said University failed 1o establish an Endowment Fundas liid desern
under clauxe {b} (i) of Suh-section (1} of Section 4 of the abave said Act by 3-6-2004,

{2) The Sponsoring Body of the above said University fadded 10 give proot of being in possession of the fanil :
' for the main campus of the University as bud down under clause (h) (11} of Sub-scetion €1} al Scction 4
of the above said Act by 30-6-2004 nor has deposited addiuonad fund in teu thercol.
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- Raipur. the 20th July 2004

NOTIFICATION
‘ .

No. F. 193/MC/180/E/2004.—1n cxercise of the powers conferred by Sub-scction £1Y of Section 3 read wilh Sub-
section (1) (a) and (i-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapans Aur Vinivman!
Adhiniyam; 2002 (No. 2 of 2002). the State Governmeni hereby repeals the Nexification No 7-73/161/2003/HF/38 dned
© 6-9-2003 constituting the "Maharshi Markndeshwar University. Raipur * lor the following reasons :—

{1 The Spensoring Body of the above said University [ailed 1o establish an Endowment Fud as fnd down
under clause (b} {1} of Sub-seciion (11 of Scction 4 of the ahove said Act by 30-6-2004,

“(2y . " . The Sponsoring Body of the above siid University failed 1o Zive proof ol beind in possession ol e k!
.. for the main campus of the University as laiddbwn ander clause (hy (i) of Suh-section (1 of Scebon £
' of the above said Act by 30-6-2004 nor has deposited additional fand ir heu thereal, :
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Raipur, the 20th July 2004
NQOTIFICATION

No. F. 193/MC/180/F/2004 —In exercise of the powers conferred by Sub-section (1) of Scctinn 5 read with Sub-
section {1} {a) and {1-A) of Section 4 of the The Chhattisgarh Niji Kshetrd Viswavidhyalaya (Sthapana Aur Viniyaman)
Adhiniyam, 2002 (No. 2 of 2002}, the State Government hereby repeals the Notification No. F-73/131/2003/HE/38 dated
20-9-2003 constituting the "Shri Jain Sarvodaya University, Raipur” for the following reasons :—

{H The Spoasoring Body of the above said University failed to establish ar Endowment Funid as Taid down

ander clause (b) (i} of Sub-section (1) of Scctipn 4 of the above said Act by 30-6-2004.

(2) The Sponsoring Body of the above suid University {ailed to give proof of being in possession of the Jand -

for the main campus of the University as laid down under clause (b) (i) of Sub-section (1) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereaf,
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Ruipur. the 20th July 2004
NOTIFICATION

No. F. 193/MC/ 1 B0/F/2004 —In exercize of the powers conferred by Sub-section {1 of Section 5 read with Sub-
section (1) (a) and ($-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyatava (Sthapana Aur Vinivaninn
Adhiniyam. 2002 (No. 2 of 2002). the State Government hereby repeals the Notification No. F-73/1282002/HE/3S dated
29-11-2002 constituting the "National Technological University. Raipur " {or the foHowing reusons -—

(1) The Sponsoriag Body ol the above saad University failed o establish an Endowment Fusd as faid down
under clause (b)Y (1) of Sub-scetion (1) of Sccuon 4 of the above sard Act by 30-6-2004.

T (2) The Sponsoring Body of the above said Universiy Tugled to give prood of being i possession ol the Tand
for the main campus of the Unriversity as laid down uader elause (b {11} of Sub-sectioni Ly of Scetion 4
of the above said Act by 30:6-2004 nor has deposited addiiional fund m Hed thereol,
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Raipur. the 2(th July 2004

-

NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers confarred by Sub-section (1) of Scction & rewd with yeb-
section (1) (a) and (1-A) of Section 4 of the The Chhautisgarh Niji Kshetra Viswavidhvalava eSthapana Aur Vinpanem)
Adhiniyam, 2002 (No. 2 oi 2002). the State Governmens icreby repeals the Notification No. F-43500/ 2002 dacad i0-
12-2002 constituting the "Netaji Subash Chandra Bose, Computer Gramin Vishwavidyalava, Raipur ™ Tor the following

reasons —
.

(1 The Spensoring Body of the above said Umversity ailed to establish an Endowinent Fund us Lad dewn
uniler ¢lause (M) (i) of Sub-scetion (1) of Scetion 4 of the above said Act by 301-6-2004, B

(2) The Sponsoring Body of the above said University failed to give proolof being i possession ol i o

for the main campus of the University as laid dawn ander ehiuse (h) (i) ol Sub-sceton ¢V el Secian &
of the ubove said Act by 30-6-2004 nor has deposited addinenal fund in hew theeeal,
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Raipur. the 20th July 2004
NOTIFICATION

+ No. F. 193/MC/180/F/2004 —In excrcise of the powers conforred by Sub-section (1) ol Section 5 reiud with Suh-
section () {a) and (1-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vimiynnul
Adhiniyam, 2002 (No. 2 of 2002), the State Governmert hereby repeitls the Notification No! F-73/1 38/2003/HE/38 dued
27-8-2003 consuituting the "New Age International University, Raipur * for the following reasons - —

(n The Sponsoring Body of the above said University failed to establish an Endowment Fund as haid dovn
under clause (b) {i) of Sub-scetion (1) of Section 4 of the above said Act by 30-6-2004.

(2} The Sponsoring Bady of the above said University fatled to give praof of being in possexssion of the Tand
for the main campus of the University as laid down under climse (h) (i) of Sub-section (1Y of Section 4
of the above said Act by 30-6-2004 nor has dcp{psilcd additionad fund in licu thereof.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004 —In cxercise of the powers conterred by Sub-seciion (1) ol Section 3 read with Sub-
section (1) {a) and (1-A) of Section 4 of the The Chhauisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyauman}
Adhinivam, 2602 (No. 2 of 2002), the State Government hereby repeals the Notifieation No. F-730/2003/HE/38 duled
30-7-2003 constituting the "Priyadarshini Astha University. Ratpur * for the following reasons =—

(i) The Sponsoring Body of the above said University faited to estahlish an Endovwment Fund as laid dos g
under clause () (i) of Sub-section (1) of Scction 4 of the above said Act by 30-6-2004,

{2) The Sponsoring Body of the above satd Uriversity failed to give proof of heing in possession of the land
for the main campus of the University as laid down under clause £b) (113 of Sub-section {1} of Section J
- of the above said Act hy 30-6-2004 nor has deposited additional fund in lieu thereof.
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Ruipur, the 20th fuly 2004
. ' NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers conferred by Sub-section (1) of Seetion 3 read with Sub-
seetion (1) (a) and (1-A) of Section 4 of the The Chhatlisgarh Niji Kshetra Viswavidhyakuya {Sthapana Aur Vinivanuun
Adhiniyam, 2002 (No. 2 of 2002). the State Government hereby repeals the Notifieation No, F-73/66/2003/HE/3R <laed
25-6-2003 constituling the "Rajeev Gandhi University. Durg © for the lollowing reasons —

(6 The Sponsoring Body of the above swid University Failed to establish an Endowment Fund as laid down
under clause (b)Y {0 of Sub-section () of Section 4 of 1the above said Act by 30-6-2004,

(2) The Sponsoring Body of the above said University faifed to give prool of being in possession of the Tand
for the main campus of the University as laid down under clause (b} (i) of Sub-section ¢y of Sceeion 4
of the above said Act by 30-6-2004 nor has deposiled addiional fund in heu thercof.
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Raipur, the 20th duly 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—in exercise of the powers conferred by Sub-section {1) of Scction 3 read with Sub-
section, 1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidbyataya (Sthapana Auy Viniyaman
Adhiniyar, 2002 (No. 2 ot 2002), the State Government hereby repealks the Notilication No. F-7399/2003/HE/3S duted
19-8-2003 constituting the "Shahid Bhagat Singh International University, Raipur  for the following reasons -—

(3 The Sponsoriag Body of the above said Universily failed w establish an Endowment Fund as Taid down
under clause {b}) {1} of Sub-section (1} of Scction 4 of the above said Act by 3(-6-2004,

(2} The Sponsoring Body of the above said University Tailed 1o give proof of being in possession ol the lund

tor the main campus of the University as laid down under clausc (b) (ii) of Sub-sectioa (1) of Section 4

of the above said Act by 30-6-2004 nov has depostied additional Tund i heu thercof.
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Raipur, the 20th Juiy 2004
NOTIFICATION

No. F. 193/MC/I80/E/2004.—In excrcise of the powers conlerred by Sub-scetion (13 of Section 5 read with Sub-
section (1} (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhvalava {Sthapana Aur Vinivamae)
Adhinivam, 7002 (No. 2 of 2002). the State Government herchy repeals the Notification No. F-73/E312003/HE/38 dated
16-9-2003 constituting the "Shivmudra University. Raipur ” for the following reasons — '

H The Sponsoring Body of the above said University failed Lo establish an Enduwment Fund as laid down
under clause (b) (i) of Sub-section (1) of Scction 4 of the above said Act by 30-6-Z(HM,

(2} The Sponsoring Body of the above said University failed 1o give proof of being in passession ol the fand
for the main campus of the University as kaid down under clause (b) (it) of Sub-section {13 of Section 4
of the above said Act by 30-6-2004 nor has depusited additionad fund in liew thereof.

’

: N ik ek el e 1 e i ot R i 21
. ) T, TH. geatE, T,

T, TR S e FH, A 5 WS A9 e, WA 6 5 9 YR A 200




-

“fra UR § A T
yob F e gy (e s
fome) & o By 4. FAE
Wl 2-22- v /a8 T A
faar, feaieh 30-5-2001."

- X ﬂ_ITnIUWJ-.A- Z}/ﬂ_‘:rif.i
i, &g 172002. "

¢
CE ( 3TATATOT ) |
] | s, A 20 g 2004 20, T 026

39 foen favm

TR, T 20 Sems 2004
T 1, 193/31.f%./180/9/2004. — BOaE Freit &5 favafaramem (v it fafmm Y arfiafem, 2002 C5F- 299 20020

-] W1 4 &1 I9EIA (1) () 991 (1-F) F 919 F3d 9/ 5 %t ITI0( 1) 51 92w AN B WA U @ 5, T TORE

o fervafarmer, TR &1 9T Hed g %, Th-73/150/2003/3.f4.- 38 f7iF 30-8-2003, oz, frewafma =
q ﬁvﬁm AL -

(1) ﬁﬁﬁaﬁmﬁqmmﬁmmmﬁa@ﬁmﬁﬂmammm(1)¢m(@)(l}mmmmm
e 30 99, 2004 @ wafta 7 %1 T,

2y . I favafrnerd w1 T RN 79 SIE W 30 99,2004 TF 7 7 e 5 sqkh-anfaier ¥ fafrmens s

i el & Fau s R 3 SR 4 W IO (1) F Evs (") (0) F mnqﬁq W BE TR
mﬁﬁmtﬁrwﬁm%

445




446 TG A, AiE 20 JAE 2004

Raipur, the 20th dnly 2004

NOTIFHCATHON
Na. E. 193/MCH 80/F/2004 —In exercise of the powers conferred by Sub-section {1 Scevion 5 et w il Sehe
scetion (1) (a) and (1-A} of Section 4 of the The Chhattisgarh Niji Kshewa Viswavidhvalava (Sthapaoi Aur Wity isat

YT Lt
EREIHIINY

Adliniyam. 2002 (No. 2 o 2002), the State Governmenl herehy repeals the Notification No, F-75/1 ANPOUHILY
30-8-2003 constituting e "Supreme University. Raipur * for the [offowing reasony i—

(h ‘The Spensuring Body of the above said Usiversity failed to extabish an Endovauent Fand as laid down
under clause (b) (1) of Sub-section (1) of Section 4 of the above said Act by HI-6-200 1

{23 The Spensoring Body of the above said Unwversity failed to eive prool of being in passession of e band
For the miain campus of the University is knid down under eise (b)Y (i) of Sub-scction {1 ':_ni' Seviiem <
of the above said Act by 30-6-2004 por has deposited additionad Fund in feu therenl.
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Raipur. the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In excrcise of the powers conferred by Sub-section (1) of Section 5 read with Sub-
section (1) (a) and (1-A) ol Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vinivaman)
Adhiniyam, 2002 (No. 2 of 2002). the State Government hereby repeals the Notification No. F-73/125/2003/HE/38 dated
22-9-2003 constituting the "Swaraj University, Raipur” for the following reasons :— :

) A
1) The Sponsoring Body of the above said University failed (o establish an Endowment Fund as laid down
under clause (h) (1) of Sub-section (1) of Scchion 4 of the above said Act by 30-G-2004.

(2) The Sponsoring Body of (he above said University failed to give proof of being in possession of the land
for the main campus of the University as lald down under clause (b} {if) of Sub-section (1) of Section 4
of 1the above said Act by 30-6-2004 nor has deposited additional fund in lizu thereo!,

BUETE F THIA % =M T 991 AEILER,
o, Ud. wAratd, #ia.

T, TR A R W, TR 3 TS SR RIS, TR A e w2004,




“feemuE ¥ 9T g
¥ew & AR YA (fav e=
feFe) & 9o 8Y o HA. HA
wft. 2-22-wTaTg TerR/38 fu. 1
farem, foaiw 30-5-2001."

. @ATEA7/2002."

FHE 204 ] TR, Hreran, AT 20 ST 2004—HAME 29, WE 1926

I= Toen favm

AR, TAF 20 S5 2004
St

FAE . 193/31.5./180/9/2004, —wreiame ot & fargafaarers (oo 3 fafram ) sifafm, 2002 (F, 277 200
FY U 4 F 399 (1) (F) 990 (1-F) F WY GSa 90 5 FV I (1) 2 TSR ACHA F1 T H @@ DL TE T

e favataraner, T 1 eenT N G Sg= 7. Th-73/112/2003/3 1.~ 38 foim® 29-7- 2003, waggwn, fRes e a3
A frfa wam & —

(1) T favataser 1 Sraee a5 S stfufem =67 S0 4 1 S9MT0 (1) FTF0E (79) ¢ | oF ToaTE AT s
fafu 30 S, 2004 @k ToIR@ T THL

(2) 3 favafameay | TN (T 9 90 37 99 30 57, 2004 9% 9 % 7% fF I9F At G ST T e

: . oo Tme F01 ¥ Torg 36 e 1 ¥ig 4 &1 999 (1) F L (W) (IO F 5Ar WE ¥ 0n T v i
’ aafafes of <mn 2 T &

407




408 i e T, fGAE 20 FeE 2004

Raipur. the 2(ih luly 2004
NOTIFICATION

No. F. 193%MC/180/F/2004 —In cxercise of 1he powers conferred by Sub-scction (11 of Section 3 wead with dub-

section ¢1) (ayand (1-A) of Section 4 of the The Chitattisgarh Niji Kshetra Viswavidiyaluya ESthapai Aur Vinivanan:
200X HERYN daned

. Adhimyam, 2002 (No. 2 ot 2002), the State Government hereby repeals the Netification No. =734 1
29-7-2003 constituting the "Thamath University. Raipur ” for the fotlowing reasons - —
(n The Sponsoring Body of the above said University failed (o establish an Endowment Fund as laicd dinwy
under clause () (@) of Sub-section (1) ol Sceuon 4 ol e abeve said'Act hy 33-6-2000

(1) The Sponsaring Body of the above said University faided w give proot ol heing i possexsion of the fane
for the main campus of the University as laid down uncler edause th Gy al Sub-section {1 ot Section
of the above said Act by 30-6-2004 nor has deposited additionat fund lieu thereol,
y
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Raipur, the 20th July 2004

NOTIFICATION

No. F. 193/MC/180/F/2004.—1In exercise of the pawers conferred by Sub-xcetion (1) of Section 5 read wilh Suh-
section {13 (a) and (1-A) of Section 4 of the The Chhattisearh Niji Kshetra Viswavidhyulaya (Sthapana Auwr Viaiyamas)
Adhiniyam. 2002 (No. 2 of 2002), the State Government hercby repeals the Notification No, F-73/R6/2003/HE/3Y dated
[-8-2003 constituting the "IME University of Technology, Raipur " for the folfowing reasons -—

WD

(2}

The Sponsoring Body of the above said University failed o establish an Endowment Fund as lad dawn
under clause {b} (i) of Sub-section (1) of Section 4 of the above said Act by 30-6-2004.

The Sponsoring Body of the above said University faited to give pront of being in passession ol the fand
for the main campus of the University as laid dows under clause (b (i1 of Sub-section €13 of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund ir licu thereol.
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Raipur, the 20th July 2004
NOTIFICATION

) No. F. 193/MC/180/F/2004.-—1n excrcise of the powers conferred by Sub-sectiun (1) of Section 3 read with Sub-
section (1) {2) and {1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya {Sthapana Aur Vinyaman
Adhiniyam, 2002 (No. 2 of 2002), the State Government hercby repeals the Notfication No. F-734 30R003HEAS dated
£-10-2003 constituting the “University for Research & Education Promotion. Raipur” for the Tollowing reasons t—

(n The Sponsoring Body ot the above said University failed to establish an Cadowment Fund as laid down
under clause (b} (i) of Sub-section (1} of Section 4 of the above said Act by 30-6-2004.

{2y The Sponsoring Body of the above said University failed to give proof of being in possesgion of the Lund
for the main campus of the University as Jaid down under clause (b) (i) of Sub-section (1) of Secuon 4
of the above said Act by 30-6-2004 nor has depasited additional fund w heu thereof.

TAHETR F AT & TH Y a9 SRR
s Ay
i
- [T

e, TET A @A W, ormTy gra sy S qEmer, T 90w W —2004,

———— S e ——— — . = . — -




R
e % AR yen  (fem &
feae) & YU g o, B
. 2-22-wEmE TeRv3s faL AL
firems, feity 30-5- -2001."

1

£
[

T A AT
. LAY 17,2002,

wHIE 200 ] TIR, AER, &30 20 o8 2004 $ME 29, WF 1926

.
el

” -~

7 Toren fasmm

R, fets 20 s 2004

I 7: 193/3.17.718079/2004. BTG ﬁa’r&'ﬁﬁmﬁmﬂ{mmﬁﬁmﬁaﬁrﬁmﬂ 2002(‘%:213%\ 2002)
FI HRI 4 /) IGI (1) (F) 949 (1-F) & 09 -YETURE 5 i IIURT( 1) G T W63 ) G0 H L T 9 TEN.

gafdd sis S 3T farafamem e s renrdE gt E, T6=7376/200373. 77,38 f&aFF 9-6- 2003, TG,
fr=fafiEe s & g F@m

(1) mﬁmﬁﬂmmmﬁﬁmmmmmmmaﬁmw(1)mm(a)mmmmmﬁ~m
i 30 4, 2004 T A 3 F T .

(2) I favafaurma = w35 9@ %19 30 5, mo4ﬁqawﬁﬁmarﬁmqﬁmﬁm1mm
<R T ¥ fore 3% SHUERm #1910 4 TR (1) F @S () (1) STEE W E W SHE T
wifafte ofn wm ) w2




400 Firgg e, g 20 e 2004

Raipur. the 20th July 2004
. NOTIFICATION

No. F. 193/MC/180/F2004.—1n exercise of the powers conferred by Suh-section (1) af Section 3 read with Sub-
section (1){a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshewra Viswavidhyalaya (Sthapana Aar Viniyanan!
Adhiniyam. 2002 (No. 2 of 2002}, the Statc Government hereby repcals the Notification No. F-73/63/2003/HE/R datedd
9-6-2003 constituting the "University of Central [ndia, Raipur " for the following reasons..— -

§)] Thc.Sponsoring Body of the abuve said University failed o establish an Endawmenl Fund as laid down
under clause (b) (i) of Sub-section (1) of Section 4 of (he above said Act by 30-6-2004. -

(2) The Sponsering Body of the above said University failed to give proot of being inlpnsscssinn ol the Tand
for the main campus of the University as laid down under clause (h) (i) of Sub-scetion {1} of Section 4+
of the above said Acl by 30-6-2004 nor has deposiicd additional fund in lieu thereof.
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Raipur. the 20th Julv 2004
NOI!H(.AIEON

No. F. 193/MC/1B0/F/2004.—In excrcise ol the powers conterred by Sub-scction (1) of Scarion 5 read with Sl
section (1Y {a) and {1-A) of Section 4 of the The Chimlmua] b Niji Kshetra Viswavidhyalaya (Sthapana Aue Vinivasman
Adhiniyam, 2002 (No. 2 of 2002}, the State Government hereby repeals the Notitieation No. F- Tu‘i‘»(n”(‘rl)«fHF!«‘w ehated
30-8-2003 constituting the "Chhattisgarh University. Rupur ™ for the following reasons -—

() The Sponsoring Body of the above said University failed o estahlish an Endownient Fund as htid dowa
¢ W . . . - . .
under clause (B) (Y of Subesection (1Y of Section 4 of e above iid Act by 30-6-2001,

The Sponsoring Body ufthe above snid University (aited 1o give prool of being in possession df the {and
For the main campus of the University as kad dows under chause (b} (it) of Sub-scction (1ol Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in ticu thereof,
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Raipur. the 20th duly 2004

NOTIFICATION ~

No. T 193/MC/ROEA004 —In excrcise of the powers conlereed by Sub-scction {1} of Sectan 3§ yead with Sub-
section (1) (x) and {1-A) of Section 4 of the The Chbattisgat Npi Kshetra Viswavidhyalayva (Sthapana Aur Vinivaman
Adhiniyam. 2002 (No. 2 of 2002). the State Government herehy repeals the Nalilication No. F-73/1 O/ 20602 et Ho
12-2002 constituting the "Srusthi University, Raipur " for the {ollowing reasons \—

(1) ‘The Sponsoring Bady of the above caid niversity Failed to extablisii an Eadewmem Frind as hid doven
ander clause (h) (i) of Sub-section {13 ol Section 4 of the ahave said Act hy 30-6-24004

The Sponsoring Body of the aboye said University filed to give proal of bemg s possession of the Lindd
for the maih campus of the Univessity as fatd down wneher clause (hy (i of Sab-section (1 of Section
of e above said Act by 30-6-2004 nor has deposited additiond fund n dieu thereof.
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Raipur, the 20th July 2004 .
NOTIFICATION

No. E."193/MC/180/F2004 —1n excrcise of the powers confereed by Sub-section (1) of Section 3 pgadd with Suh-
’ section (1) (@) and {1-A) of Scction 4 of the The Chhauisgarh Niji Kshetra Viswavidbyaliya (Sthapand Aur Viniyanuiny
Adhtniyam. 2002 (No, 2 of 2002). the Stae Government hereby repeals the Nosilication No, F-73/1 G002 diled
23-9-2003 constituting the "Vivekanand Natiopal University. Raipur ” tor the followinyg reasons -—

(1) The Sponsoring By of the abave said University lailed 1o estalish an Endowment Fund as Lid dovwn
under clause (b (1) of Sub-section {1} of Section 4 of the above said Act by 3(-6-200-4 '
(2 The Sponsoring Body of the above said University faiked 1o give proof of being in possessian of the bl

for the main campus of the University as faid down under clausc (B) (i) of Sub-section (B ol Sevtivn 4
of the above said Act by 30-6-2004 nor has deposited additional fund in Jieu thereol.
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Ratpur, the 20th Juby 2004
NOTIFICATION

No. F. 193/MC/1 80/F/2004 —In cxercise of the powers confered by Sub-scetion (13 of Section 3 read with Sub-
scction (134a) and-{(1-A) of Section 4 of the The Chhattiszarh Niji Kshetra Viswavidhyalaya (Sthapana Awe Viniyaman)
AdRinivam, 2002 (No.-2 of 2002). the State Gavernment herehy repeals the Notiticution No, F-73/11/2003/HL/38 daied
14-8-2003 consiituting the "VNG University. Raipur ™ for the Tollowing reasons i—

{1 Tllc'Spnnsnring Body ofthe above said University failed fo establish up Endowment Fuad as laid down
under-clause (h) (1) of Sub-section (1) of Seciion 4 ol the above said Act by 30-6-2004.

2y . The Sponsoring Body of the above said University fuiled to give proaf of being in possession of tie fand

for the main campus of the University as laid down under clause (b) (it of Sub-sectivn (13 of Scetian 4
‘of the above said Act by 30-6-2004 nor has deposited additional Tund in licu thereof.
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Raipur. the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—]In exercise of the powers conferred by Sub-scction (1) of Section S vead with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vintvaman)
Adhiniyam, 2002 (No. 2 of 2002), the Staie-Government hén-cby repeals the Notification No. F-73/187/2003/HE/3% dated
25-9-2003 constituting the "Western India University, Raipur” for the following reasons :—

(h The Sponsoring Body of the above said Universiiy failed to establish an Endowment Fand as laid down
under clause (b} (i) of Sub-section (1) of Section 4 of the above said Act by 30-6-2004,

(2) The Spensoring Body of the above said University failed to give proof of being in possession of 1he land
for the main campus of the University as laid down under clause (h) (11) of Sub-section (1) of Section 4
of the abave said Act by 30-6:2004 nor has deposited additional fund in lieu thereo!.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In excrcise of the powers conferred by Sub-section (1) of Section 5 read with Sub-

-section (1) (a) and (1-A} of Section 4 of the The Chhartisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyaman)

Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notification No, F-73/187/2003/HE/38 Jduted
25-9-2003 constituting the "National University of Modern Management, Raipur” for the following reasons :—

(1 The Sponsoring Body of the above said University failed to establish an Endowment Fund as lad down
under clause (b} (i) of Sub-section {1} of Section 4 of the -ahove said-ATrby-30-6-2004.

(2) - - The Sponsoring Body of the above said University failed to give proal of being in possession of the land
for the main campus of the University as laid down under clause (b} (ii) of Suh-section (1) ol Section 4
of the above said Act by 30-6-2004 nor has deposited additiona) fund in lieu thereof.
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Raipur. the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers conferred by Sub-section (1} of Section 5 read with Suh-
section (1) (a) and {1-A) of Section 4 of the The Chhaitisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vipiyaman)
- Adhiniyam, 2002 (No. 2 of 2002}, the State Government hereby repeals the Naotification No. F-73/132/2003/HE/3R dated
22.9-2003 constituting the “Techarl University, Raipur” for the following reasons :—
3

n The Sponsoring Body of the above sard University failed 10 establish an Endowment Fund as laid down
under clause (b} (1) of Sub-section {1) of Section 4 of the above said Act by 30-6-2004,.

(2) The Sponsoring Body of the above suid University faited 1o give proofl of being in possession of the land
for the main campus of the University as laid down under clause (b) (if) of Sub-section (11 of Scction 4
of the above said Act by 30-6-2004 nor has deposited additionat fund in heu thercol.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/T/2004.—In exercise of the powers confcrred by Sub-section (13 of Section § read with Sub-
section {1} (a) and {[-A) of Scction 4 of the The Chhautisgarh Niji Kshetea Viswavidhyalaya (Sthapana Aur Viniyamuns

10-10-2003 constiuting the "Anna Technological University, Raipur” for the following reasons - —

(1} The Sponsoring Body of the above said University failed to establish an Endowment Fund as laid dows
under clause (b) (i) of Sub-section (1) of Section 4 of the above said Act by 30-6-2044.

{2} The ‘Sponsonnfz BOJ of the above said Univeisit fa:le%l 0 szw.;:ié?gno} of being in possession of the Tand
for the matn: aamp’ﬁ Sithe ﬂ'ﬁmWsilﬁi&ﬂ.}lﬂhwmﬁwﬁﬁhmc TOFA113 0f Sub-section {13 of Section
of the above said Act by 30-6-2004 nor has depostied additionat fund in licu thercof.

Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Netification No. F-73/212/2003HE/3R daied
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Raipur. (he 20th fuly 2004

NOTIFICATION

No. F. 193/MC/180/F/2004 —1n excreise of the powers conterred by Sub-section (1) af Section 5 road with Sub-
scetion (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aue Viniyunang
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notification No. F-73/1 Y2003/ HES datd
30-8-2003 constituting the “ARDEE University, Raipur " for the following reasons -—

) The Sponsoring Body ol the above said University [ailed 1o estaMish an Endowment Fund as [id dinwn
under clause (b) (i} of Sub-seetion (1) of Scction 4 of the above satd Acl by 30-6-2004,

{2) The Sponsoring Body of the above said University failed 0 aive proot ol heing in possession gf the land
{or the main campus of the University as laid down under clause (h) (i) af Sub-sectian (D) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in fieu thereol. /
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Raipur. the 20th Tuly 2004

NOTIFICATION
’

No. E. 193/MC/180/F/2004.—In exercise al the powers conlerred by Sub-seetion (1) ol Section 3 reml with Sab
scction (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshewa Viswavidhyvalaya (Sthapana Aur Vinsyanm
Adhiniyam. 2002 (No. 2 of 2002), the State Government hereby repeais the Notification Nov F-73/178/20037H SERR NI REE
23-9.2003 constituting the "BUGS Valley University., Raipur " Tor the [otlowing reasons (—

(1) The Sponsoring Body of the above said University failed w establish on Endowment Femd as Raid devn
under clause ¢b} (i} of Sub-section (1) of Section 4 of the above said Act by 30-6-2004. ’

(2) The Sponsoring Body of the above said University [ailed to give proof of being in possession of tie i
for the main campus of the University as laid down under clause (h) (i) ol Sub-sectian (1) of Sectinm 4
of the above said Act by 30-6-2004 nor has deposited addinonal Fund in licu thereat.
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Raipur, the 201k July 2004

NOTIFICATION

No. F. 193/MC/180/F/2004 —In excrcise of the powcrs conferred by Sub-section (1) of Section § read with Sib-
sectibn (1) (2) and (1-A) of Section 4 of the The Chhattiszarh Niji Kshetra Viswavidhyabrya (Sthapasa Aur Vigyamint
Adhintyam, 2002 (No. 2 of 2002), the State Government hereby repeats the Notification No. F-73/145/2003/HE/3S daied
30-8-2003 constituting the “IMM Global University, Raipur ” for the [ollowing reasons -

(1) The Sponsoring Body of the above sald University failed to establish an Endowmen Fundas Al diwn
under clause (b)Y (1) of Sub-section (1) of Section 4 of the above said Act by 30-6-20041.

{2 Thie Sponsoring Body of the above said Univessity faded o give proot of hcmu in possession i 1he land
for the main campus of the University as laid down under chaase by {ii} of Sub-scetion 7 1) of Seelion 4
ol the above said Act by 30-6-2004 por has deposited additional [ind in tea thereol.

-—

BYERIE F ISIOA H T A Q9 RO EP,
- WL, TEl, WA T, T

- TR, TR B OGS W, SaTii sl iel] S spmies, (RTIETS T T RS WR A — 100,




s

‘TR % FaTT S
F & TR Y (fa71 <=
fewe) & Yom o AT, FHE
. 2-22-@dmNR TSie/38 9. 4.
fuemd, A 30-5-2001."

S T g
ot R.AT17/2002. 7

- : ( STQTERUT )
YTTerehT™ | WehTioTd

SHE 177 | TR, WEEr, feais 20 @R 2004—aw9Tg 29, W 1926

e e farwm

TR, oo 20 Tomd 2004

FE]

FH 7. 193/31.F1./180/4/2004. — Beirame it &y favafaarera (v sii fafemm ) arfufiam, 2002 (F. 297 2002)
F} U 4 FT IR (1) (F) a9 (1-F) F WY 9f3 970 5 F SIHEK (1) 5 9D AHT F) v T T g, T AR,

FRITgE Hw e s TS favafeemer, TaQ 1 5o Ha9f Afaga 3. T5-73/164/2003/3.70.- 38 feiw 22-

9-2003, WREER, Fr=feifiaa B 9 i = —

(1) I favafaurer =1 W e 3 29ia sifufaam F1 9/ 4 1 3990 (1) F @02 (@) (1) % ass A fama
fafe 30 5, 2004 % Tonifea 3 T TH

(2) 3 favafaarad &1 e e 39 900 & T 30 979, 2004ﬁqéw_ﬁmmﬁm‘ﬁﬁwmman5@
e e F31 % fau 3% Sfufan &) g 4 $ e (1) F "0 (") ) F H7ER 4fT & 71 30% @I |
SnicRuNIEE KR

353




o

354 TG T, foan 20 omg 2004

Ratpur. the 20th July 2004
NOTIFICATION

No. F. 193/MC/18O/F/2004 —In exercise of the powers conferred by Sub-section (1) of Section 3 read with Sub-
scctien (1} (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vimyaman'}
Adhiniyam, 2002 (No. 2 of 2002}, the State Government hereby repeals the Notification No. F-73/164/2003/HE/38 dated
22-9-2003 constituting the “Institute of Management Technology University, Raipur” Tor the followinz rcasons :—

(1 The Sponsoring Body of the above said University {ailed 1o establish an Endowment Fond as Taid down
under clause (b) (1) of Sub-scetion (1) of Section 4 of the above said Act hy 30-6-2004.

V) The Spoansaring Body of the above said University [wiled to give prool of being in poxsession of the land
for the main campus of the Universily as laid down under clavse (b) (i1} of Sub-section (1) of Scction 4
of the above said Act by 30-6-2004:n0r has deposited additional fund in lieu thercof.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/i80/F/2004.—1In excreise of the powers conferred by Suh-xcetion (14 of Section 5 read with Sub-

- section (1) (@) and (1-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyamand

Adhiniyan, 2002 (No. 2 of 2002), the State Government herehy repeals the Notification No. F-73/1 1 2003HERS tlted
8-9-2003 constituting the "Internationad Tribal Technical University, Raipur * for ihe Tollowing reaxons - —

' hH The Sponsoring Body of the above said Universily failed 1o establish an Endonwment Fund o laid down
under clause {h) (1) of Sub-section {1} of Section 4 of the above said Act hy 30-6-2004.

(2) The Sponsaring Body of the above said University failed to give proof of heing in possession of the Lo
for the main campus of the University as laid down under clause () (i) of Sub-section (1) of Scetion 4
ol the above satd Act by 30-6-2004 nor has deposited additional Tund in lieu thereof,
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In cxercise of the powers conferred by Sub-section {1} af Sccrion 3 read with Sube
section (i) (a) and (J-A) of Section 4 of the The Chhattisgach Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyiunan)
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby GCCElih‘ the Notification No, F-73/136/2003/H1Z738 dated
1-9-2003 constituting the "Manav Rachna University, Raipur " for the following reasons (— '

(1) The Sponsoring Body of the above said University failed to csiablish an Fndowment Fund as Laid down
uncker clause (b) (i) of Sub-section (1) of Scction 4 of the above said Act by 30-6-2004,

(2 The Sponsoring Body of the abuve said University failed to give proot ol heing in pussession ol 1he {and

for the main campus of the University as laid down under clausc (b) (i) of Sub-xeetion (1) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereol.
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Raipur, the 20th July 2004

. NOTIFICATION -

No. F. 193/MC/180/F/2004 —]n EXCICISe of the powers conferred by Sub- }Luon {1y of Scetion 3 re ui with Ssth-
section (1) (1) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyamant
Adhiniyam, 2002 (No. 2 of 2002). the State Government hercby repeals the Notiflication No, [- 29/”00"!HL/’»% dated 6-
2-2003 constituting the "Srimad Radha Vallabhacharya Bharat Vidya Vishwavidyalaya. Raipur * lor the Tollowing
rCasons —

{n The Spensoring Body of the above said Unsw.:r(;n}r failed-o establish an Endm\rmuu Fund as Taid dm\ n
. under clause (b) (1} of Sub-section (1) of Section 4 of the-ghove: satich Act by 1() 6-20041

(2) The Sponsoring Body of the above said University failed to give prool of being in ptmuwun‘ul the fand
' for the matn camipus of the University as laid down under clause (h) (it} of Sub-section (1) af Section .
t

of the above said Act by 30-6-2004 nor has deposited additionil fund in licu thereof. \
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Raipur, the 20th July 2004
NOTIFICATION

No E. 193/MC/1 80/F/2004.—In cxereise of the powers conferred by Sub-scetion (13 of Section 5 read with Sub-
section (1) (a) and {1-A) of Section 4 of the The Chhaitsgarh Niji Kshetea Viswavidhyalaya (Sthapana Awr Vinamanl
Adhiniyam, 2002 (No. 2 of 2002), the Statc Government hereby repeals the Notification No. F-7330/HEAS dawed 27-5-
2003 constituting the "The Chhauisgarh International University of Bintechnotogy & Life Scicnves. Ruipur.” for the
following reasons :—

{(H The Sponsoring Body of the above said University Tailed o establish an Endovwment Frad as fiid down
under clause (b) (1) of Sub-section (1) of Section 4 of the abive said Act by 3-6-2004.

(2) The Sponsoring Body of the abave said Universiiy failed to give proof of being in possession of e kmd
: for the main campus of ihe University as taid down ander clause (h) (1) of Sub-xection (1) of Sectioni 4
of the above said Act by 30-6-2004 nor has deposited additonal fund in hiey thercol.
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Raipur, the 20th July 2604
NOTIFICATION

No. E. 193/MC/180/E/2004.—In exercise of the powers conferred by Sub-section (1) of Section S read with Sub-
section (1) (a) and (1-A) of Scction 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyaman)
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Natification No. F-73/136/2003/HE/38 datcd
16-10-2003 constituting the "Agatech University, Raipur” for the following reasons \—

(1) The Sponsoring Body of the above said University failed to estabhsh an Endowment Fund as laid down
under clause (b) i) of Sub-seciion (1)'of Section 4 of the above said Act by 30-6-2004.

(2) The Sponsoring Body of the above said University failed to give proof of being in possession ol the land
for the main campus of the University as laid down under clause (b} (11) of Sub-section (1) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereof.
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- ~Raipur,the 20th- Tuly 2004

NOTIFICATION:
s - - i .
“No. F. 193/MC/180/F/2004 ~=In exercise of the powers.conforred by Sub-section (1) of Scetion § wead with Sub-
section{}) (a) and (1-A} of Section 4 of the The Chhattisgarh Niji-Kshetra Viswavidhyalaya-(Sthapana Aur Viniyaman)

-:Adhiniyam, 2002 (No. 2 of 2002); the State Governmenthereby repealsthe Notification Na. F-73/14172003/HE/3R dated
-16-10-2003 constituting the "Intermational University for Insurance & Financial Management. Raipur® for the followiny

reasons —-
- W
{1 The Sponsoring Body of the above said University failed to establish an Endowment Fund as laid down
under (,ldusc (b) {1} of Sub- scumn {I) of Section 4 of the above qmd Act by 30-6-2004.
i B bbb Ealh bude | e
2) The Spnnqm fmg i'the. above said Umvcrﬁilv fatled to give pm{)i of being in possession of the land

~for the main campus-of the University as faid down under clause () (i) of Suh-section {1} of Scetion 4
of the above said Act by 30-6-2004 nar has deposited additional fund in ticu thereof.
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Raipur, the 20th July 2004

NOTIFICATICN - "

No. F. 193/MC/TR0/[4/2004 —-In exernise of the powers confeirad By Subesectom D od Seotion 3 read w oh Nuds
section (1) (@) and (1-A) of Section 4 of the The Chhatizgurh Nijr Kaetra Visnaeid : PR
Adhiniyam. 2002 {No. 2 0/ 2002), the State Goversment hereby repaals the ot o atlon N 1P 10/005/ -8 38 Jaed

6-8-2003 constituting the "The Glebal Universizy, Raipar” for ieiollivving roms: s -

i " k - 14 g N . T [ [ - T H L ‘_..
{n The Spounsoring Body of the above said University Fatled o eatiibich an Svdo sean ionab s i e
under clause (h) (1) ol Sub-section {1y of Scction 4 of the above et 400 by 20022004,
(2) The Sponsoring Body of the above said University failed 10 give nrast ol betoy i possesston o e T

for the main camypus of the University as luid down under claase {53 163 o Srd-soriiom £3rof Scorie 3
of the above siid Act by 30-6-2004 nor has deposited addiionat fuad in licu thevol.
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Raipur, the 20th July 2004~
NOTIFICATION - ¢

No. F. 193/MC/180/F/2004.—In exercise of the powers conferred by Sub-section (1} of Section 5 read-with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshewra Viswavidhyalaya (Sthapana Aur Viniyaman)
Adhiniyan, 2002 (Ne. 2 of 2002), the State Government hereby répeals the Notification No. F-73/199/2003/HE/38 dated
13-10-2003 constrtuting the “Untversity of ITM, Raipur” for the following reasons :— »

(n The Sponsoring Body of the above said University failed 10 establish an Endowment Fund as laid down
under clause (b) (i) of Sub-section (1) of Section 4 of the above said Act by 30-6-2004.

(2) The Sponsering Body of the above said University failed to give proofl of heing in possession of the lud
for the main campus of the University as laid down under clause (b} (i]) of Sub-section (1) of Scction 4 -
of the above said Act by 30-6-2004 nor has deposited additional fund in licu thercol.
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Raipur, the 20th July 2004

, NOTIFICATION
No. F. 193/MC/180/F/2004.—In exercise of the powers conlerred by Sub-scction (1) of Section 5 read with Sub-
section (F) (a) and (1-A) of Scetion 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vinivaman)
Adhiniyam, 2002 (No. 2 of 2002), the State Government hereby repeals the Notification No. F-73/183/2003/HE/38 dued
16-10-2003 constituting the "Commercial University, Raipur” for the following rcasons :—

{h The Sponsoring Body of the above said University failed to establish an Endowment Fund as faid down
under clavse (b) (i) of Sub-seclion (!) of Section 4 of the ahove said Act by hv 30-6-2004.

(2) The Sponsoring Body of the above said Univ e:sn){rfatted 10 wc pIo: ‘k‘ﬁj mg in possession of the fand
for the main ggﬁpﬁ? of ﬁ]g'f}mgeagny asﬁwd down under € ':u e ﬁ)) Sub-section (1) of Section 4
of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereol.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. I93IMC1180!F/2004 —In excretse of the powers conlerred by Sub-section (1) of ’Ecumn S reagd with. Sulbs-
section (1) (a) and (1-A) of Section 4 of the The Chhauisgarh Niji Kshetra Viswavidhyataya (Sthapani-aur Viniyaman}
Adhlnly'lm 20002 (No 2 0f2002). the State Government hereby repeals the Notification No. F- ?’%}]4‘?}"[)() YHESS daed
30-8-2003 constituting the “Mangalmay University, Rupuz ! for the following reasons . —

{h The Sponsoring Body of the above said Universily failed 1o cstablish an Endowment Fund as laid down
under clause (b} (i) of Sub-section (i) of Section 4 of the above said Act by 30-6-2004,

Sy, eThe Sponsoring Body of the dbove said Univeesity [ailed (ogive prcmllni' heine i meL\\mn ol 1he tand
) for thé matn campus of the Untversity as Lud dowh under clause (b) (1) of Sub-séction (1) of Seetion 4
"of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereaol.”
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Raipur, thé 20th Tuly 2004
NOTIFICATION -

No. F. 193/MC/180/F/2004 .~~In excrcise of the powers conferred by Sub-section {17 of Section § read wilh Sub-
scction (1) {(2) and {1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhvalaya (Sthapuna Aur Viniyanan
Adhiniyam, 2002 (No. 2 of 2002), the Stawe Governmem hereby repeals the Notification No. F-73/1 19/2003HESS dute it
23-8-2003 constituting Lhe "fhe Siates University, Bilaspur ™ for the following reasons :—

i The Sponsoring Body of the above said University failed fo casablish an Endownent Fund as Jawd down
under clause (B) {i) of Sub-section {1} of Section 4 of the above said Act by 30-6-200:

() The Sponsoring Body ﬂl‘the above said University Tailed 1o give proof of heing in possession of the fand
for the main campus of the University as faid down under clause (b (i) of Sub-section (1) ol Section 4
of the above said Act by 30-6-2004 nor hus deposited additional fund o ficu thereol.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—1In exercise of the powc'}'s conferred by Sub-section (1) of Section 5 read with Sub-
section (1) (a) and (1-A) of Section 4 of the The Chhattisgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Viniyaman)

Adhiniyam, 2002 (Na. 2 of 2002), the State Government hereby repeals the Notification No. F-73/1 77/2003/HE/3% dated
16-10-2003 constituting the "World Buddha Foundation Boddha Yatan Bodh Gaya, Bihar " for the folowing reasons -—

{1 The Sponsoring Body of the above said University failed tu establish an Endowment Fund as laid down
under clause (b) (i) of Sub-section (1} of Section 4 of the above said Act by 30-6-2004.

(2 * The Sponsoring Body of the above said Universily failed to give proof of beirg in possession of the fand
. for the main campus of the University as laid down under clause (b) {ii) of Sub-section (1Yol Section 4
- : of the above said Act by 30-6-2004 nor has deposited additional fund in lieu thereof.
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Raipur, the 20th July 2004
NOTIFICATION

No. F. 193/MC/180/F/2004.—In exercise of the powers conferved by Sub-section (1) of Scetion 5 read with Sub-

--section (1) {a) and (1-A) of Section 4 of the The Chhatasgarh Niji Kshetra Viswavidhyalaya (Sthapana Aur Vinivaman)

- Adhiniyam, 2002 (No. 2 of 2002), the State Government herchy repeals the Nettlication No. F-73/67/2003HE/3K dacd
1-8-2003 constituting the "TASMAC University, Raipur “ for the following reasons :(—

n The Sponsoring Body of the above said University laided to establish an Endowment Fund as laid down
under clause (b) (i) of Sub-scetion (1) ol Scction 4 of the above smd Act by 30-06-2004,

3] The Sponsoring Body of the above said University failed w give proof of heing in possession of the tand
for the main cantpus of the University as laid down under clause (b) (i} of Sub-scction (1 ol Section -
of the above said Act by 30-6-2004 nor has deposited additional Tund in lieu thereol '
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Raipur. the 20th fuly 2004
t NOTIFICATION

"No. . 193/MCA&U/FR004.—TIn exercise of the powers conlerred by Sub-section €11 of Scetion 5 read with Sih-
section (1) () and ([-A) of Section 4 of the The Chhattisgarh Niji Ksheera Viswavidhyaigva (Sthapana Aur Vigivaman
Adhiniyam, 2002 (No. 2 of 20012), the State Gavernment hereby repeds the Notilication No, F-73/ 41/ 2003/1412/2002 ke
7-1-2003 constituting the "BITS University. Raipar " for (he foltowing reasons i ‘

(5 The Sponsoring Body of the above said University faited o establish an Endowment Fund s laid down
under clause (B ) of Sub-section (§) of Scction 4 of the above said Act by 306200

2 The Sponsoring Body of the above said University Tailed 1o give prool of heing in possession of the Eind

for the main campus of (he University as aid down under chise (B (i) ol Sub-section (1} of Secuon 4
of the ahove said Act by 30-6-2004 nor has deposited wadditional fund in licu thereol
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